FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S BUYOUT RETAIL INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor M/S BUYOUT RETAIL INDIA PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 11" September, 2020
3. | Authority under which corporate debtor is | Ministry of Corporate Affairs, ROC — Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | CIN:- U32111DL2020PTC369705
Identification No. of Corporate Debtor
5. | Address of the registered office and principal office Reqd. Off. Address :- 114, Shakti vihar, Ptampura, North west
(if any) of corporate debtor Delhi, Delhi -110034 INDIA
6. | Insolvency commencement date in respect of | 2" February, 2024.(NCLT, New Delhi Bench-11I passed original
corporate debtor Order dated 2™ February, 2024, C.P No (IB)-704/ND/2023) for
intimation of CIRP in case of Corporate Debtor (Copy of Orden
received by Interim Resolution Professional on 05" February, 2024,
7. | Estimated date of closure of insolvency resolution | 31% July, 2024 (180" Days From the date of commencement of
process Insolvency)
8. | Name and registration number of the insolvency | MUKESH KUMAR GROVER
professional acting as interim resolution professional | REG. NO:-IBBI/IPA-001/1P-P00383/2017-18/10640
9. | Address and e-mail of the interim resolution | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
professional, as registered with the Board NAGAR, DELHI-110092.
mukesh@mijra.co.in
10. | Address and e-mail to be used for correspondence | 102, B-3 PRERNA COMPLEX SHUBHASH CHOWK LAXMI
with the interim resolution professional NAGAR, DELHI-110092.
cirp.buyout.retail@gmail.com
11. | Last date for submission of claims 19" day of February, 2024,(i.e 14 days from the date of receipt
of order by the IRP))
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable.
section (6a) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable.
Authorised Representative of creditors in a class
(Three names for each class)
14. (@) Relevant Forms and (i) Are Available at :-_https://ibbi.gov.in/home/downloads

(b) Details of authorized representative are
available

(if) Physical Address : Same as mentioned in point 10, and
(iii) Email IRP at : cirp.buyout.retail@gmail.com

Not Applicable



mailto:mukesh@mjra.co.in
mailto:cirp.buyout.retail@gmail.com
https://ibbi.gov.in/home/downloads
mailto:cirp.buyout.retail@gmail.com

FOR THE ATTENTION OF THE CREDITOR OF
M/S BUYOUT RETAIL INDIA PRIVATE LIMITED
Notice is hereby given that the National Company Law Tribunal, (New Delhi Bench-I11) has ordered the commencement of Corporate
insolvency resolution process of Corporate Debtor Namely M/s BUYOUT RETAIL INDIA PRIVATE LIMITED vide Order No.
CP. No. (IB)- 704(ND)/2024 dated 2" February, 2024) (Copy of Order received by Interim Resolution Professional on 05 February,
2024)

The creditors of M/s BUYOUT RETAIL INDIA PRIVATE LIMITED are hereby called upon to submit their claims with proof
on or before 19" February, 2024 to the Interim Resolution Professional at the address mentioned against entry No. 10 above.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with
proof in person by post or by electronic means

A Financial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice of authorized representative from
among the three insolvency professional listed against entry No.13 to act as authorized representative of class [None at present] in
Form CA

The claims denominated in foreign currency shall be valued in Indian Currency at the official exchange rate as on the insolvency
commencement date

Submission of false or misleading proofs of claim shall attract penalties.

Mukesh Kumar Grover
(Interim Resolution Professional
In the matter of M/s BUYOUT RETAIL INDIA PRIVATE LIMITED
REG. NO:- IBBI/IPA-001/IP-P00383/2017-18/10640
Date :February 06, 2024
Place:- New Delhi
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Form No. INC-26
[Pursuant to Rule 30 of the Companies
{Incorporation) Rules, 2014]
Advertigement to be published in the
newspapar for changa of Registared office
of the company from ong state to ancther

E=fare the Han'ble Reqgional Directar,
Marthearn Region, Neaw Dalh
In the matter of sub-section {4) of Section 13
of the Companies Act, 2013 and clause [3) of
sab-rule (5] of rule 30 of the Companies
(Incorporafion) Rules, 2014
ARO
In iha matier of Mis Atara Hospitality Private
Limited having its Registered Office at W-2
GGreater Kailash Part Il New Dalbe-110048
wo-PEtORER Applicant
NOTICE is hereby given to the Ganeral Public
that the Company proposes fo make an
application fo the Cantral Governmant wndes
aection 13 of the Companies Act, 2013 sesking
confermation of alteraban of the Mamarandum
of Azzacialion of the Company n terms of the
Special Resolution passed at the Extraprdmary
General Meeting held on 20h Janpuary 2024 1o
gnable the Company o change its Regstersd
Office fram "National Capital Territory of Delki
fix the "Siate of Haryana",
Ay persan whose interest is Skely to be affacted
by the proposed change of the Ragizierad Cfice
of the Company may mimate eiher on the WCA-
21 portal [wew.mcagawin) by filing invasior
coenplaird farm or cause lo be delivenad or send
by registered past of his/her objections supporad
by an affidavit stating the nabura of hetther inbarast
and grounds of eppasition to the Regienal
Directar. Marthern Regian, Mew Delhi at the
address B-2 Wing, 2nd Floor, FL Deendaval
Arfyodaya Bhawan, 2nd Floor, G0 Complex
Maw Dehi - 110003, and & copy Whensof o e
Company 3 ils Registered Office within 2] days
of tha date of the publicafian of this nalica at the
address mentoned below
Regd. Odfice: W-2, Greater Kailagh, Part|l, New
Dethi- 110048
Corporate Office: &-2910, OLF Phase-1
Gurnegram, Haryana-122002
For and an behalf of
Mis ATARA HOSPITALITY PRIVATE LIMITED
.
RITU MEMANI
Director
CHM: 00447592

Place: Hew Delhi
Date: 05.02. 2024

PUBLIC NOTICE
Form Mo. URC-2
Advertizement glving notlce about
registration under Fart | of Chapter 2X| of
Companies Act, 2013
{Pursuant o sechion 3740 of ihe Companias
Act, 2073 and Rule 4(7) of the Compahies
{Autherized le Reglsier) Rules, 2074)

. Hokcais herely ghventhal inplrsisenos of sib-section
[} of gection 366 of tha Companias Ack, 2013, an
appication Eproposed io ba mace ahar fiteen davs
homeof bl beforg the exping of thirty davs heesinathe
la I Ry s ar aiCank al Regisratian Coenina [CRC)
Indian Inslifule of Corparale Aflake (1CA), Poibe.
6, 7, B Seclor-5, IMT Manesar, Céstrict Gurgaon
[Haryana), Pin Code-122050( the Regstrar Of
Companias. Kanpur et Mis A 3 7 BANAGEMENT
SOLUTIONSLLP, aLirmiled Liabiny Fainershipmay
be raglztered under Part | of Chagdar 200 of the
Companies Aol 2013 3z acompany (mied by sharas

2 Theprincipal objects of ha company ame 8 foliows:

1. Tocamy on the businessof Corsubing in e fild
of technology, hedlthcars, enginesring, businass
fgrawth, financial managemen| and Trading in
cammadiies ard other aclullesrelaled ferets,

2. Tacarmyon the business of salware development
ornmencl softaare procuct development, mobie
appa and back offica prooessing and todo other
achvilies ralsted Heratn

4 A copy of the oraffl memarandum and arficles of
associaban of the prapeded company may be
irapacted o e offios at Fiat Mo 3103 T ), Greal
Walus Sharanam Secter #7, Gautam Buddha Nagar,
Hoids, Utter Pradash, india. 204301

4. Hchea 8 harety ghéan thel any perean abjecting o
thiz applicafion may communizala hair chiectian in
atiling \a the Registar al Cenlral Regisrabion Canke
(R, Indian Inshilule of Corporata Aars {ICA],
Plol ko, 6.7 B, Sacior-5, IMT Manesar, Digtrict
Gurgaon (Haryanall, Fin Codis- 123060, within awenty-
one days from e dale of pubicatian of this nofice,
will @ copy o LLP e al 85 regishened offici

FOR A3 Z MANAGEMENT SCLUTIONS LLP
S

HARI RAM JAISWAL

DM 051 56

DESIGNATED PARTHER

&00: 377 MG COLLEGE ROAD, PURDILPUR
GORAKHUR, UTTAR PRADESH 273001 INDIA

Sdl-

HRISHWA DEVI JAISWAL

DAN: 05149004

DESIGNATED PARTNER

ADD: 37T MG COLLEGE ROAD, PURDILPUR
GORAKHUR UTTAR PRADESH 273007 INDLA

Do 05022024

ARAVALI SECURITIES AND
FINAMCE LIMITED
CiN: LT 20HR1980PLCOIS1 25

Dffice: Plat Mo, 135, Ground Flaor, Rider House,

sector -44, Gurgaon, Haryana - 122003

Ph, +91-122-228457 04282 53014 204582,

E-mail : info@aravalisecurities.com
Website : www. aravalisecurities.com
NOTICE
MOTICE s herelry glven thal pursuant. to
Reqguiaton 29, 33, 47 and any other requlation, if
applicabde, of the Securiies and Exchange
Board of India {Listing Obligations and
Dizclosure Requremenls] Raguiations, 2015,
The meeting of the Boasd of Directorz of Aravali
Securities and Finance Limited will be held on
Monday, 12th day of February, 2024, at 3:00
p.m. at its Registered Office al Piat Mo, — 136,
Ground Floor, Rider House, Saclor-44,
Gurgaon-122003 to mter alia, consider and
approve, the unaudited financia! results of the
Camgany for the guarer and nine months
arfad 3151 Decambsr, 2023

For Aravall Securities and Finance Limited
S
Ruwchi Shrivastava
Company Secretary

Place : Gurgaon
Date : 05.02.2024
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Public Announcement
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

M/S BUYOUT RETAIL INDIA PRIVATE LIMITED

1.| Name of corporate debtor M/S BUYOUT RETAIL INDIA PRIVATE LIMITED

2.| Date of incorporation of corporate debtor 11" September, 2020

3. | Authority under which corporate debtoris | Ministry of Corporate Affairs, ROC Delhi

incorporated / registered

mm.

4. | Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

CIN:- U32111DL2020PTC369705

LEENLUB

CENLUB INDUSTRIES LIMITED
Regd, Office: Plot No 233-234 Sector-50 Balabgarh Fraidabad-121004, Haryana
Phone Ma: (3826794470, 71, Website: warw cenlub.in E-mail: cenlubi@cenlub.in
CIN Ho: LET120HR1992PLCO35087
WOTICE OF LOSS OF SHARE CERTIFICATE

Molice s hareby given that the following share cerlificate has been reported to be lost
migpiaced!siolen and the registered sharehaldenclammant therelore has reguesied the
Company far issuance af duplicate shara cerificate in lieu of lost share cerdificate:

5. | Address of the registered office and principal
office (if any) of corporate debtor

Regd. Off. Address :- 114, Shakti vihar, Ptampura,
North-west Dethi; Delhi -110034 INDIA

6.| Insolvency commencement date in respect
of corporate debtor

2"February, 2024.(NCLT, New Delhi Bench-Ill passed
original Order dated 2° February, 2024, C.P No
(IB)-704/ND/2023) for intimation of CIRP in case of
Corporate Debtor ( Copy of Order received by Interim
Resolution Professional on 05" February, 2024.

7.| Estimated date of closure of insolvency 31%July, 2024
resolution process (180" Days From the date of commencement of Insolvency
g.| Name and registration number of the MUKESH KUMAR GROVER

insolvency professional acting as interim

! S REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640
resolution professional

() GooblucK
GOODLUCK INDIA LTD.

Regd. Off: 508, Arunachal Building, Barakhamba
Foad, Connaught Place, Bew Delhi -110001
Website: www.goedluckindia.com
E-mail: goodluck@goodiuckindia.com
CIN : L748990L1586PLCOS010

Foliz Mo. | Mame of the Sharcholder | Mao. of Shares | Certificate Mo. | Distinctive No.
00000%H | Hari Prasad (Karta/Huf) 1000 1248 168301-169300

102, B-3 PRERNA COMPLEX SHUBHASH CHOWK
LAXMI NAGAR, DELHI-110092.
mukesh@mijra.co.in

9.| Address and e-mail of the interim resolution
professional, as registered with the Board

Notice is hereby gvvarﬂc% in the meeting of

the Board of Directors of the Company held
on Thursday, 01% February, 2024, inter-
alia, has consider and declared the Interim
dividend at the rate of 150% i.e. Rs. 3 Per
Equity Share of Rs.2 each for the financial
year 2023-24 and the Company has fixed
February 14, 2024 as the record date for the
purpose of Interim dividend and February
20,2024 is fixed as the date of Payment.
The detail notice is available on the website of
the Company i.e., www.goodluckindia.com
and the website of stock exchanges i.e.,
www.bseindia.com and www.nseindia.com.
For Goodluck India Limited
Sd/-
Mahesh Chandra Garg

Chairman
DIN: 00292437

Place: Ghaziabad
Date: 03.02.2024

Any personf{s) who hasihave and claim(s) in respect of tha aforesasd share certificata should

lodge the claom in writng with u5 al the above mertiongd adgress within 15 days from the

publication of thiz natice. The Company will not theresftar be liable fo entartzgin any claim in

respect of the 53id share certificate and shall proceed to issue tha duplicata shara cerlificata
pursuance o Rule & of the Companies [Share Capilal & Debenlures] Rules, 2014

For CENLUB INDUSTRIES LIMITED

Edi-

AMEH MITTAL

Whaole Time Director

DIW: 00041986

PFlace: Faridabad
Date: 30.01.2024

104 Address and e-mail to be used for
correspondence with the interim resolution
professional

102, B-3 PRERNA COMPLEX SHUBHASH CHOWK
LAXMI NAGAR, DELHI-110092.
cirp.buyout.retail@gmail.com

111 Last date for submission of claims 19" day of February, 2024,

(i.e 14 days from the date of receipt of order by the IRP)

121 Classes of creditors, if any, under clause (b) of
sub-section (6a) of section 21, ascertained by
the interim resolution professional

Not Applicable.

A EFORNM MO INC-26"
[(Pursuant o rula 20 the D:n}parlaa
(Incorporation) Rules, 2014)]
Adwartisement To Be Published n The

Mewspaaer For Change Of Registered Office
af The Compary From Ona Siete To Anodbar
BEFORE THE CENTRAL GOVERNMENT,
REGIONAL MRECTOR, NORTHERN REGION
In ihe malter of the Companies Act, 2013,
Section 134) of Companies A1, 2013 and
Rule 3ME} (a) of e Companies
|Irmr|:r3ralli|“DH dles, 2014

In the matter of
Wis AFTERSTEP TECHNOLOGIES PRIVATE LIMITED
hawing ils registared office at : H-81, Sachar-63,
hgida, Gautam Buddha Magar, UP. 201307 1M
woeeenPtiticnar
Matica & harety given o the General Public that
the company praposes ta make an applicatan to
the Cenlral Gowemment wnder section 13 of the
Companias Act, 2013 sesking confirmation of
altarafion of the Memarandum of Assaciation of
the Company in terms of the spacial resalution
Eassel:' al tha Exbra Ordinary Ganeral Meating
ald on 25%.January, 2024 fo enalle the company
lo change its Registared office fram H-91. Seclor-
i3, Moda, Gawlam Buddha Magar, UF. 201307
IM to 608, JMD Pacific Sguare, Sectar-15 11,
Gurugram, Harmyana-122007.
Any parson whass interes]is Bkaly bo be affectad
by the prapased change of e ragistered olfice
 ha company may dalivar or cause o be devar
gifhar on the MCA-27 portal [ mea gav.an)
by Nling Investar complan ferm of cause 16 be
daliverad or send .Ejl ragslerad post of hisfhar
shjections supparted by an alfdavil stating the
nature of his'her Inferest and grounds af
popositien 1o the Regional Director, Norhaem
Regien, B-2 Wing, 2nd Floer, Paryavaran
Bhawan, CGO Comgplex, Maw Delhi-110003,
within Fourteen days froe the date of publication
of ghis notice with 8 copy of the applicant company
at its ragislered office &t ihe adoress mentioned
baipw:
Miz Aftarstap Technologies Privata Limibed
Fegstered Office at H-91, Sector-63, Moida,
Gaulam Buddha Magar, UP, 201307

Fer and an bahalf of the Applicant
&,

Date : 05.02.2024
Plage | Noida

[Yogash Kumar)
Lirglar
(DM ; 0ET4279)

DEMAND NOTICE

PUELIC NOTICE
Under Section 102 of Insolvency and Bankruptcy Code, 2016

FOR THE ATTEMTION OF THE CREDITORS OF MR. DINESH GUPTA
FERSONAL GUARANTOR OF M/5 UJALA PUMPS PVT. LTD

Maotice is hereby given that the National Company Law Tribunal, Mew Delhi Bench,
Court-ll under section 100 of the 1BC, 2018, has ordened the commencament of
insoleancy resolution process against Mr. Dinesh Gupta residing at 5.V 1/ 2, Second
Floor Eldece Utopia, Sector-33 A, Moida, UP- 201304 (Last known address to the
Resolution Profassianal), on 29.01.2024,

The creditors of Mr, Dinesh Gupta are hereby called upon tosubmit their claims with
proof on or before 21 days from the date of issue of this notice i.a. by or bafore
27022024, to Mr. Vinay Bumar Singhal, Resolution Professional appointed by
MCLT, Maw Dethi Bench, Courtdl under paovigion of Insalvency & Bankripley Code,
2016, at address:- 411, Fourth Floor, Essel House, Asaf Ali Road, Mear Turkman
Gate, Dethi, 110002, mail id- vin hali

The creditors shall have to submit their claim to the resolution professional as
prescribed under regulation © of the Insalvency and Bankruptey Board of India
{Insolvency: Resolution Process for Personal Guarantors to Corporate Debtors)
Regulations, 2013, in Form B. The last date for submission of claims of creditors
shall be 2T.02. 2024, The creditors may submil their claims by way of electronic
communication, orthrough counier, speed post or registered letter.

The prescribtad form for submission of claims can be downloaded frarm the Tollowing
limk: bttps:S Sibbi,govinden/ home/ downloads

Note: Submission of false or misleading claims with proof shall attract panalties or
imprsonment in accordance with the provisions of the Insolvency and Bankruptoy
Code, 2016 andany other apMicable laws,

Date: 06.02.2024
Prace: Delhi

s/d
Vinay Kumar Singhal,
Resolution Professional in the insolvency resolution process of
Mr. Dinesh Gupta
Personal guarantor of MAS Ujala Pumps Pyt 1d
IF Registration Mo. - IBBIIPA-O02AP-NO0624,/2018-2049/ 11880
AFA Malid Upto 10,08.20024
dddress: 411, Fourth Floor, Essel House,
Agaf All Road, Near Turkman Gate, Delhi, 110002
E- miail id- vinaysinghal.ip@gmail.com

13} Names of Insolvency Professionals identified to act as
Authorised Representative of creditors in a class
(Three names for each class)

Not Applicable.

14, (a)Relevant Forms and (i)Are Available at :-https://ibbi.gov.in/home/downloads

(b)Details of authorized representative (ii)Physical Address~Same-as mentioned-impoint10; and
are available (iii)Email IRP at : cirp.buyout.retail@gmail.com
Not Applicable

FORTHEATTENTION OF THE CREDITOR OF M/S BUYOUT RETAIL INDIA PRIVATE LIMITED
Notice is hereby given that the National Company Law Tribunal, (New Delhi Bench-IIl) has ordered the
commencement of Corporate insolvency resolution process of Corporate Debtor Namely M/s BUYOU
RETAIL INDIA PRIVATE LIMITED vide Order No. CP. No. (IB)-704(ND)/2024 dated 2" February, 2024
(Copy of Order received by Interim Resolution Professional on 05" February, 2024)

The creditors of M/s BUYOUT RETAIL INDIA PRIVATE LIMITED are hereby called upon to submit thei
claims with proof on or before 19" February, 2024 to the Interim Resolution Professional at the addresg
mentioned against entry No. 10-above———

The financial creditors shall submit their claims with proof by electronic means only. All other creditord
may submit the claims with proofin person by post or by electronic means

A Financial Creditors belonging to a class, listed against the entry No.12 shall indicate its choice o
authorized representative from among the three insolvency professional listed against entry No.13 to ac
as authorized representative of class [None at present]in Form CA

The claims denominated in foreign currency shall be valued in Indian Currency at the official exchange
rate as on the insolvency commencement date

Submission of false or misleading proofs of claim shall attract penalties. Sq/

Mukesh Kumar Grove

(Interim Resolution Professional

In the matter of M/s BUYOUT RETAIL INDIA PRIVATE LIMITED
REG. NO:-IBBI/IPA-001/IP-P00383/2017-18/10640

Date :February 06, 2024
Place:- New Delhi

TRADEWELL HOLDINGS LIMITED

(Formerly BRAND REALTY SERVICES LIMITED)
CIN: L74110DL1995PLC064237

Regd. Off: S-8 & S-2, DDA SHOPPING COMPLEX, OPP. POCKET-I,

MAYUR VIHAR-I, DELHI -110091

Tel.: 011-22755819 | Email Id: info@brandrealty.in | Website: https://www.brandrealty.in

 purposa of announcement of ateresaid rasult.

A.K. SPINTEX LIMITED
Regd. Office:-14 K.M. Stone, Chittor Road, Bfya Kalan, Bhebwara 311007 {Raj.d
Ph: BHE7049006, 9925133002 * Emat: akspintezidgmail.com * Website: www. skspiniexcom
CIN: L1711 7RJ1BB4PLCOOBA1 B
MNOTICE FOR BOARD MEETING

Pursuant to Requiation?d (1] [alread with Regulation 47 (1) [a) of SEBI (Listing Requéation and
Disclozure Dhligations] Regulation, 2015 it iz hereby given that & Meeting of the Baard of Directars
of the Company will be held on Wednesday, 147 February, 2024 at 02:00 P.M. at the registered
office of the company at14 KE.M. Stome, Chittorgash Road, Biliva Kalan, BRawara-311001 1o,
inter-aka, consider and approve tha Unaudited Financiad Statemants for the quarter and 9 Manth
ended 317 December, 2023 along with ether routne business.

Further, in 1emms of Internal Code of Conduct for Prevention of Insider Trading in dealing with
Securities of the company, the Trading Window for transaction in secusities of the company shall
remain chosed from 1" Janwary, 2024 10 16" February, 2024 {both days inclusive] for insader for the

For A.K. SPINTEX LIMITED
fishish Kumar Bagrecha
Company Secretary & Compliance Dificer

Place: Brdwara
Bate: 05" Feh, 2024

BEFORE THE HATIOHAL COMPANY LAW TRIBUNAL, BENCH-IV AT NEW DELHI
FORM MO. CAA 2
[Pursuant to SﬁcﬂMEHéﬂ & Rule 8 and
Company Application Mg (AN -AEMDNR]
in the matler of Sections 230 to 232 and ather apolicable provisions of
the Compames Acl 2013 read wilh Companies (Compromises
Arrangemants and .ﬁ.'nﬁa:ll?dalruljuns.l Rules, 2018
[y
In the mattar of Schame of Amalgamation Babween
Knowladge Lens Privata Limited
(Transferar Company! jpulin:ant Company-l)
n

Rockwell #.ummﬂun_rlndia Private Limited
i Tranaferes ComparyApplicant Compary-Il]
il

Thsr resspiclive shareholders and crediors

[For the sake af brevity, Appicant Company-1 and Applicant Company-
Il are hareinafter collectively referred o as “Applicant Companies’]

sament of notlce of the mnﬁ?aqf Unsecured Craditors of
Rockwell Automation India Private Limited ("Company™)

Motica is hereby givan that by an order datad 12N Janpary 2024 "Urder#
the Hon'ble Medional Company Lew Tribunal, Bench-1V at New Dalhi
(“Tribumal”} has dvecled to canvene & meating of unsecured creditors of
the Company for the purpase of considering, and if theught fit, approving
with ar without medificationis), the proposed schame of amalgamatan
b tween the Applicant Companies and helr respactve shareholders and
cridilons under the provisans of seclions 23] de 232 of he Comganies
Act, 2013 (CAet™) read with Me rubas made thargunder

In puesuence of the aforesaid Order and as direcied shersin read with the
epplicable provisions of the Act and circulars =sued thersunder, further
martice g herebiy given hat aﬁ_meehrg of ungecured creditars of the Compsany
will be held on Saturday, O March 2024 a1 11:00 4 M, (13T} through videa
confgrencirg ("WE) olhar audic-visus means CDAYE wilh facility o
rermedi a=veding prioe 1o e Meeting a5 well 35 physically a1 A- 66, Sachar-
4, Moida, Uldar Pradesh-201301, India

Incamgliarce with the afaresaad Order of the Hon'ble Tribunad, the Company
has provided the faciBty of casting vose thrawgh - 1} remote efzctronic vosing
peiof o he Meating ("Remote & wating’); (4] e-voling svstenm on the day
of the Meeting fer those Unsecured Gredilors who are aftensing the
Maeling through VCIOAYM and who have nol casted their vales through
rermcle e voling afior 1o thie Mesling, and Jiii) ballol papers on the day of
the Mesting, for thosa Unsacurad Creditars who ara attending the Mesting
physically and hawa mot castad thair voles through remabe e-voling prior
to the Meeling. The Company has engaged the fadlity of NSOL for the
purpose af I:lm'.'lu:linl? facibty of Remole a-voding and e-voting on the day
of fhe meeting 1o all 45 unsecured creditors, The detailed nstructions for
attending and voling at te meetng, ane given in the noies o e nolice
consanmg the alofesald mistng,

Moticas togather with documents accompanying the zame, of the aforesaid
maﬁu'rg has bean sanl io the unsecurad craditars of the Company &s on
20" Septambar 2023 (being the cut-off data),

The cut-off date for Remdate e-wating and fime peried for the Remate e
veling is 4% under

A A
Cui-off date for Remcle e-waoling
Rempde e-voling slart day

Mnsecured Creditars Mesting
d0th Seatember 2023
Monday, 460 March 2024

dale and brme 1000 am.)
Remate e-voling end day, Friday, 8th March 2024
date and bime L5500 pam.)

If an unsecured creditar casts their wate by Remate e-voling a5 well a5 &
viling dunng the mealing. then the waling done kough Remale a-éoling

Statement of Unaudited Standalone Financial Results for the Third Quarter & Nine

Months ended 315t December, 2023

(Rs. in Lacs except per share data)

shall pravail and waling by a-voding durirg the mestng shall be reabsd as
inwalid. Furlhar, unsesured craddors who opt to cast their vofe {hrowgh
Remode a-vofng will only ba entiflad io altand the aforazaid meating but
shall ot b= allowed fo waba again during the mesting

Further, nsecured creditors, whese names ane recarded i the recards of

Urder Saclion 13(2} of tha Securitisation And Reconstruction of Financial Asseds And Enforcemant of
Socurity ImerasLAct, 2002 [tha said Act | read with Rule 3 (1} of the Secunby Inbesest (Enforcemant] Rulies,
2002 il s Rules), In axerciss of pawars condermad under Secicn 13(1.2) af fhe said At read wilh Ruls
3 of he sid Ruhes, the Sulharised Oficer of IIFL Hame Finanos LId{IFL HFL} | Formedy known as Ind@a
Infed el Houging Firance Lidp has ssued Demannd Molices under section 1020 of the said AL Galing
pan e Boenowens), o repay the amaunt menioned in fe respecive Demand halice)s) isswed o hem
In conreclion with above, nofce b5 hanshy given, ance again, o fhe Bormowen s} o pay withen B0 days from
the pubsi cation of this notce, the amaunls indicated harein bedow, together with further ingerast from The
datefs) of Demand Matica 1l the date of payment. The detall of theBarrower|s), amaund due 83 on date of
Demand Motce and security offaned owands repayment of kaan amaound are as under;-

PUEBLIC NOTICE
(Under Section 102 of the Insolvency and Bankruptoy Code, 2016)

PUBLISHED ON BEHALF OF HON'BLE NCLT, NEW DELHI BENCGH, GOURT-1I

FOR THE ATTENTION OF THE CREDITORS OF
MR. VINDOD SEHWAG PERSONAL GUARANTOR / DEBTOR
RELEVANT PARTICULARS

Mr. Vined Sehwag

1. ¥-1Z. Block ¥, Hauz Khes. Mew Dethi-110016

2. 187712, Laxmi Gardan, Majafgarh, Pole Np 826,
| Maw Dalhi-110043

Swmers Finandal Services Pwl, Lid., fled an apglicafion
undar Section 55 of IBC, 2016 agairst Mr. Winod Safraag,
Persanal Guamanlor of Xalla Food & Baversges P Lid. (CIN
N, WIS 2ADLIASPTEINMT) v Company Peliion
IB-116 MO0 with Hon'ble Hational Company  Law
Tribunal, Hew Delhi Banch [Courd - |k My Dels which Fas
been admetted and the Insolvency Besciution Process stands
intisled agansl M. Vinod Sehwag wde Creder daled
24.01. 2024 of Hanbde NCLT | Reoaied on 0202 2024)

1 Mame of the Personal Guarantor
£ bddress of tha Parzonal Guaranior

3. Detai= of the Order Admitting the
Agplication

4 Insatvancy Process commancement date | 24,01.2024
in respect af Personal Guaranion under
_BC, 2016 .
& Mame and Regisiration numbser of i Amit Ofha

Inzalvency Prafessional scting &
Rigoiulkn Pralessional |
£ Address and E-Mail of the Rasolufion A-15, Seclar XU-01, Graaler Moida, Uttar Pradesh
Prodessianal, ag regssenad with the Beard | E-Mailz amitcihat Ti@gmai.com
7 Bddress & E-Mail fo be used for | M-12 ASB [Rear Basemenl), Jangpura Exfermian, Mew
submession af claim & for corespondensce | Dalhi- 110014, E-Mall: vinodzebwagogfigmal.com
with the Resclution Profassional | Timing: 10:30AM Lo T30 P
&, Last date for subrmisalon of caims 2Tth Fabruary, 2024
% Relevant Fomns are available at Witpsziibbl.gov.inienfomeldownloads
Wolice is hensby given thal the Mational Comparny Lo Triborsd, Meew' Delhi Bench-l Fes ordensd the
commancamental an rechvangy Resoifion Procass of Mr. Vinod Sebwag Persanal Guaranbor on 24.01.2024,
The Creditors of Mr. Vinod Sebwag are hanetry cabed upon o submé their claims with proaf on or before
27022024 in the praseibed foem “Foem B urdar Reguiation 7{1) of the Insalvency and Bankrupley Boand of
India i nselvency Resalulian Process for Pessonal Guaraniors 10 Corporale Detibors) Regulalicrs, 200910 he

Rign. Mo: IEEIPL-DOHP-MNOI05 20302021 3275

Quarter ended NImeT dmjd"“ S|I| |the Company s on the abave cut-off date, shall ealy be enfited to vo
Particulars Al Tha vl rights ol unsecured creditors shall b in:flrf.lpurlil:-:l b walis of
31122023 7 31.12.2022 [ 31.12.2023 cabts recorded in the bogks of the Company &8 on 301k Saptember 2021
(Unaudited)| (Unaudited)| (Unaudited)||{ |Fursuart to ihe prowvsions of saction 193 of the Companies Act 2013
bady comporates/institidionsicorporate unsecured creditars can authorize
lotal Income trom Operations 00.Y5 (17.22) 110.00 thedr al_,-‘lnPr_;re mﬁmrl:qﬁ:_-.\a o a"‘m;d ‘!he meeting on thealr behalf ;lrﬁg"jgﬁr
& copy of resodulion of te board of directars of alber gaverming bady o
EséeI;E%T;]talla(nl_dc;i?)E)’r((t)rra(’;rr\gingglﬁgm(g)e’rore fax, 16.67 (40.40) 39.64 such body corporale unsecured creditor shall eilber be depostied al the
ragislene Ir.ll"r:*ll of !e Company ar b sel'::ll'_lﬂuer mﬁil o iuglﬁ‘_l.,;:l?m.in
Net Frofit / (Loss) Tor the period before tax (atter wilh a copry |o prabhekar duiaj@rockeel com and evodingiEinsd|.com
Exceptional and/or Extraordinary items) 16.67 (40.40) 39.64 rat latar than 48 hours befare tha schedulad fime of commancement of
the meefing. Further, an Unsecured Creditor entitied to attend and vole
Net Front /- {Loss) Tor The period arner tax {after 16.67 (40.40) 39.64 8t the meeting is entitled to appaint a prooy to attend the meeting physicaly
Exceptional and/or Extraordinary items) on higiher nehallf an -.-u:-'.fe an Eﬁger I:«er'?lf ard the progy nesd nol be
Unsecured Creditor of the Company, The instrumani appointing the
fotal Comprehensive Income for the period o k
[Comprising Profit/(Loss) for the period (after tax) 16.67 (40.40) 39.64 ﬁgﬁigéifuﬂ'ﬁﬁ'ﬂﬁ.ﬂ” .:..-5:?:-? 53'?';'idﬂ?ﬂfﬁ'ﬂfﬁﬁﬁﬂﬁnH.E
and Other Comprehensive Income (after tax)] wilh a copy [o prahi'la'-.ar.-:lul;':lag@-rn:lckwel automation.com  and
Paid up Equity Share Capital (of Rs. 10/- each) 300.44 300.44 300.44 evaling@nsdl.com, not later than 48 hours bafare the schaduled tme of
commencemant of the mesting.
Reserves excluding Revaluation Reserves (As 0.00 0.00 0.00 The Hon'ble Tribunal has appointed Mr. Rajesh Sharma, FCA as the
per previous acc. Year) Chaimpessan, Mr. &, Ananda Sefvam, Advocata as Allemate Chalnpersan
“Earnings Per Share T and Mr. Prabhakar Kumar, a5 Scrulinizer far the aloresaid mesting. The
(for continuing and discontinued operations)- scheme of amalgamalion. If approved in the aforesaid meeting, will be
o subject io ke subsequant appraval of Han'ble Trbunal
¢ ' : : : The rasulf of the eforesaid meating shall be announcad by the irparsan
Basic 0.55 (1.34) 1.32 Th Fthe af id hall db Cha
Diluted: 0.55 (1.34) 1.32 of the maefing. within taa [2) warking days of the conclusion of the
Notes: meeting upon recelt of Scrutingar's report and the same shall he displayad

1. The above is an extract of the detailed format of the Unaudited Financial Results for the Third
Quarter and Nine Months ended 31st December, 2023 filed with the BSE under Regulation
33 of the SEBI (LODR) Regulations, 2015. The full format of the Financial Results for the
Third Quarter and Nine Months ended 31st December, 2023 is available on the BSE website

(www.bseindia.com) and Company’s website (https://www.brandrealty.in).

2. The above un-audited financial results were reviewed by the Audit Committee and approved

by the Board of Directors in its meeting held on 05th February, 2024.

For TRADEWELL HOLDINGS LIMITED
(Formerly BRAND REALTY SERVICES LIMITED)

KAMAL MANCHANDA
(WHOLETIME DIRECTOR)

Place: Delhi
Date: 05.02.2024

on the webshie of the NSOL at waw evaling nsdl com
All retevant documents rederred to in ihe accompanying nobice and
explanalony stabamanls ane opan r inspechion by the Linsacurdd Cradilors
af the registenad offica of the: Comparry an al wurhlég denys durmg ollice hours
arvd wil abso be made dvadable af the Meeting, Sakl documents will be meade
avaltable for inspection trrouigh elchronic means on rl}t]!.-ﬂﬂ in weilirg) ar
trecaigls el o the GI:'I"I'I[:&'I:.' e pfathakar dut‘.a@rma;.-ﬁ:mu‘mrmlrsn el
In-case o any queriesigrievances wilh rBE.Em i valing, the secured
cradilers and unsesuned cradiloes may reler FAQDS seclion lor sharshoklers
amd e-woling user manual avallable af the “Downloads’ section al
winrw evaling nsdl.com o call on 1ol Iree noc: 1800 1020 950 and 1800
Sd/-I |&2 44 30 of send & request al wwa.evaling nsdl. com .
II\._ﬂ_l.
Prabhakar Dutta

6.0 2024 Diractar
DIN : 04785065

DIN: 00027889 | |Dated

:am nfﬂﬁ Demand Motice Date & Amount ﬁ:‘aﬁﬂplhﬂ E'Ifsmun::m
ITAWEr$]. 02-Feb-2024 Prospect Mo. 882582 Rs. Assel (immavable prop
MGuarantor (%) 256,708 (Rupess Two Lash Fify Sw) Al et plece and parcs of the property
W, Brabena Mand | Thousand Seven Hurdned Eighty Eight) beirg - Khasea Mo 11 Min | Land Area ad
Pathak, Mr. Ragrsh | Only) Prospect Mo, BB5808 Rs, |Measurng 716 59, FL, Buit Up Amea ad
Pathak. Mrs. Sunita | 2,95, 3090000 (Rupees Two Lakh Hinety | Measurng 553 5q FL, and Carpet Araa ad
Diavi Mrs Vibha Fee Thousand Thres Hundred Mine | Measuring T8 Sg. FiSihusded at \ilage
Pathak iF‘n:lsnuct Onlyy Prospect Mo 940025 Rs.|Chipyana, Khurd aias Tigr , Pargana
No B82583, 1,81, 1040 {Rupess One Lakh Eighty One | Tefel Dedn |, Dist. Gautam Budn Magar,
885090, 540025) | Thousand One Hundred Four Orly ) Moida , Linar Pradash . 201130, india.

Date : 0602 2024
Placa : Dalhi

Resclution Professional atthe addrass mentioned againstentry Mo, 7.

The Cradilors shall submit their deims wih proof, datails of ciafms and pemsoral information by way of
alactrone communications ar through couner, speed postar regiatered ketiar,

Submission of false or misleading proafs of claim shall atfract penalties,

Amit

Resalution Prolesseonal of Mr, Vingd Sehwag
Fubdished on Behalf of Honbée MCLT, Mew Delhi Bench, Court -1l
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AFSA Certificate No.: AAZHIZTROXNNE1 224/ 205074 Valid Ul 03122024

Sell-
Gjha

< Chola

WHEREAS the undersigned being the
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in exercise of powers conferred under Section

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,

b Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
PRI Road, Karol Bagh, New Delhi - 110 005.

uthorised Officer of M/s.

ndalam Investment And Finance Company Limited ,under the Securitisation and

—

ﬁ:‘:ﬁrzxﬁrsitﬁlrﬁkﬁnijﬁm T::irgl:r‘;ﬂm T R JM Financial Asset Reconstruction Cnmpany Limited '1321['12]t rga}d (\évitlh RuI%s 2 cl)f the S(;ecturity Intgffezt_[ngcl)rcem%ntt] Rules, chOOZ itsstuecdi.demand rlqti(étlas ;:a(ljli_ngcuyl)on th%bgr;owerihwr;ose ?;]mes hav_tteht‘Jegg
B s ook B .1I3|4|_¢[ IJ!"} S AL i I.I‘-;af.u;l-uﬂbl& e L#T::Ped".m_ e s JM FfHANCIAL ﬂnl’lpﬂrﬂfe identify Number; UGT190MHZ007PLCT4287 | ) g}a;(szafrngheE:trggf[re]ce?pct)\gfct);e:a%snsop)tﬁ:(:|e in Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within
EWLTEEE%IEE;MGE%%'%%E ﬁ?ﬁgﬂﬁ,ﬂ;ﬁ:ﬁfﬁﬂﬂﬂiﬂ@@; HEgIElEIEIi ﬂm.l:E- 7th FIM' I:nergg,r, Appasahed Marathe h't-ar-_;. Frabhadevi, Mumbai 400025 The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that the undersigned has taken

' : et b ' : “ : Website - www jmfinancialarc.com i i i ibedi i i ionedi i i
I L Tower, Plot hlo, 56, Udyog Vinar, PhIV Gurgaon, Haryena., possession of the properties mortgaged with the Company described in Column [E] herein below on the respective dates mentioned in Column [F]in exercise of
Place: Molda Date: 0602 2024 Sdi. Autharised Officer, For HFL Home Finance Lid Contact Person: 1. Naveen Kapoor - 3810854541 1. Rohan Sawant - 3833143013 3. Prashant Monde - 022 - 6224 1676 the powers conferred on him under Section 13[4] of the Act read with Rule 3 of the Rules made there under.

E-Auction Sale Notice - Fresh Sale The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E] below and any such dealings
m— . - S That Pirarmal Cagital and Hausing Financa Lid [formery known as Dewan Housing and fnance corporation Lid) have assigned a poal of Lean will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an amount mentioned in Column [D] along with interest and
NHEHH EE gﬂi Sector-4, Jawahar Nagar, Jalpur (Rajasthan)-302008 (inchuding below mentianed Loans) tagether with underying security inlerest created thereof along with all the rights, titlke and interest thersan under other charges. o _ o
S!HIE BEHE Df |I‘rd|:ﬂ Email:- sbi.18184@shi.co.in, Branch Code-18184 Section 5 {1} (b} of the Secwitisation and Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002 (*SARFAESI ACT) Unc(jjer section 1b3 5‘8] ofthiSe(.:untl?atlfn Act, the borrowers can redeem the secured asset by payment of the entire outstanding including all costs, charges
Tel:- 0141-2657811, 2657921,2657926, 265989 vide an assignment agreament dated March 29, 2023 {"the Assignment Agreement”) in favour of JMFARC [JM) (hersin referred as Assignes) and expenses before notification of sale.

APPENDIX-IV [See rule-BI111 P OM MOTICE (For Immaovable property) acling in its capacily as frustee of JMFARC - Aranya - Trugd, Itis 1o notify that PCHFL is authorized and appointed & act as Service provider | SL{ NAME AND ADDRESS OF APPLICANT | & Sul = — DETAILS OF w
Wi Th d v M. h | o il fh m Aank of1 d' ; *tl Collection agen to faclitabe all cperational and procadures procasses wde Assignmant/ Service Agresment, NO & LOAN ACCOUNT NUMBER w § E S = PROPERTY POSSESSED o
EELE:?L?:a'utmﬁ gzdeﬁréf;:l.‘:nrur.ltl:g; GE{ SF:J-E;EE:IE FGDEEII::E-E-;:E' [E neferiefne:r: & S:EJrE:'rl:-liﬁ:éreLEth Pursuant o faking possession of the secured assat mentionad hareunder by the Suthorizad Officer of Secured Creditar under the SARFAESI Act, ';: w O E e E
[Act, 2002 (54 of 2002)] and in exercise of powers conferred under Section 13{12) read wath | | 2002 for the recovery of ameount due from barroweris, offers are ivited by the undersigned for purchase of immovable property. a5 described o3z g = 39
[rule 3] of the Security Interest {Enforcement] Rules, 2002 issued demand notice dated | | heneunder, which is in the physical possession, on "As |s Where Is Basis', *As |s What |s Basis’ and 'Whatever ks There [$ Basis’, Particulars of ° &
05.04. 202 3calling ':-IJ:_:c»r'hthe Egu:-rrr;\'njer TJ;EEE;E;:"H;??; Agro ;:dustn:rls» to rﬁE-aE'.:' m: which ane given balow - Al 1B ICl LD} LE] (F
amount mentpned I the notice being RS, N ' Hpees enty Five La Ig N
Nine Thausand Eight Hundred Seventy Four and Paisa Seventy Five Only)as on 05.04,2023 |  |[Loan Code / Branch | Eamest | o ierandi 1. | Loan Account Nos. N = ol ENTIRE UPPER GROUND FLOOR WITHOUT ROOH
together with further interest thereon at the contractus! rate plus costs, charges and Borrower(s) | Demand Notice Reserve Mon Sankng XOHEDEI00002106759, Q o o| TERRACE RIGHTS (SAID PORTION) PART OR & <
eapenses till date of payment within 60 days from the date of receipt of the £3id notice, Date and Froperty Deposi ?E!HJ oot XOHEDEI00002106766, And % & S| PROPERTY BEARING NO. RZ-10 A (OLD PLOTNO 4D/ & 9
The Borrawer Guarantor/Legal Heirs having failed to repay the amount, notice is herely given 3 Amount Bddress final Price eposit j {M_HI.MH} ! g Ny ) 0
to the Borrower/Guarantor/Legal Heirs and the public in general that the undersigned has mﬂl‘ﬂﬂtﬂﬂi} a {1“{1 of HP]’ );osl-lIJERDEﬁgggol(Bl}l‘g/le]k75 o é :~ 3 IN GALI NO. 7 ADMEASURING 83.33 SQ.YDS., PART| e E
taken possession of the property described harem bedow in eperdete of powers conberred on Laan Code No Db 2B-06-2021 All The piecs and Pareel of the Propen Re Bz 130000/ Fe 27490450 . - o OF KHASRA NO. 63/4 SITUATED IN REVENUH o @l
hi der sub-saction (4) of section 13 of Act read with rule 8 of the Security Inberast : | ; ; d : st e Tt ; o -10- i i i j > €
Enforcorment| Rl 2007 on S1at mary 3024, - . (4% & o fe Secufy WErest | | 1qg00045918, Deni-|  Rs. 15513881, |navingansdent - FlatNo, 215, Pocket-A-| 1330000 | (Rs. One akh | (Rs, Twerdy To Nagar Pert-1 patarn Colony, New Dein-110007 & ©] ESTATE OF VILLAGE PALAM COLONY KNOWN AS RAJ ©
Theﬁﬂrgﬂﬂ'ﬂugrdlillﬂrt.il{eﬁal Heirs are ig Parttiltullar E—I*ﬂtmehpuhlit in gttt iit:_ﬁﬂfﬁ'r Pitampura {Branch), | (Rs. Fifteen lakh Fifty |2, Third Floor, Sirasapur New Delhi :-| (Rs. Thitesn | Thirty Nine L?#h F'Z"'lﬁ :!"'E > EESHM A SHARMA Vi @] NAGAR -1, PALAM COLONY NEW DELHI-110045
Cautpdmed Nol o deal with [he property and armyd dealngs Wi 2 propery will De Sulgedt To G X : i | NOUEEn ng " i ' . '
the charge of the State Bank of India, Stressed Assels Recovery Branch, 3rd Floos, Matrix AIE Kuhar Ea.ngar Elne hoycand 110083 Boundaries A?  Narth : Others| lakh Hinety Thousang Hundred Fory RZ-10-A, GALI NO 7, Shiv Mandir Marg, Raj EAST: OTHER'S PROPERTY, WEST: OTHER'
niall, Sector-4, lawahar Magar, Jalpur for an amount of As. 25,89,874.75 [Rupees Twenty Flve I:EI'.‘II"I'.'Ilu'l'EI':I. Tripta I hirea I:\!unlﬂﬂ-!ﬂ Property South : Endry | RCC Road East | Thousand Only) Five Only) Nagar Part-1 Palam Colony, New Delhi-110007 PROPERTY, SOUTH: PORTION OF MRS BUGLI DEVI
Lakh Eighty Nine Thousand Eight Hundred Seventy Four and Paisa Seventy Five Onlylas on Fani (Co Borrower 19|  Eighty Eight Only) [ Flat No. 116 West : FlaiMo. 114 Dniy) ’ 3.ARYA PVC DOORS NORTH: GALI
0504, 2023 topether with further interast thereon at the contractual rate plus costs, charpes = g ' . -

i kigetnn, fiiedor s s Loan Cade No.: Db 23-04-2018, | All The Place And Parcel Of The Property Rs. As. 256000 | Rs B4257T11), A-10 P, Plot No. 6, Om Vihar Nagar PH-1, Uttam Nagar, New Delhi-110059
The borrower’s attention is invited to provisions of sub-saction (8] of section 13 of the Act, in 13100001289, Moida Rs. 33704480, Having An Extent - E-39. Northem Side| 2290000, | (Re. Two lakh | {Rs. Sbhay Four - - — - —
TRt OEtiniis ARl Yo rideuii the Sy SEoati, Y Rejendra Place | (R, Tharty Three tokh Euiﬂug O FrWithout Roof Righs, E-block | (Rs. Twenty b i e lkh Twenty Five Date : 06/02/2024 Place DELHI ~ Authorised Officer : Cholamandalam Investment And Finance Company Limited
Description of immovable property ':Efaﬂm]-ll'ﬁ""" Kurmar TEE""E“.'!"_N'HG,, Uttam Magar, New Delhi -110059 FN“E lakh Thousand THI‘ﬂusEu‘rd EI‘E"'E'” — . .
All the part and parcel of Equitable Martgage of Residential land and building situated at Plot %E%iﬁ“ﬁ”- Y Tr‘éﬁa?m F%@r Boundaries As : North ; Gali 15 & Entry Tnc:"gg"m Only) unTJaIﬂIE EVEN @ pnb Housin Regd. Office:- 9th Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.
no. 99, SchemeGanpati G.N.5.5. Balaji Vihar 25 Extension, BenarRoad, laipur, Rajasthan, IBnm:ulwer 1'|[ 0 | Hun I:"_I-::-I'l'g.' Bt | e b Southem Sids East  E-40 West :E8 I:II[J‘-' . fily) Q Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com
Standing in the aeme of St Sunita Sharmas Wis Late Sh, Manoj Kumar Sharma, Total L r":'r - ] - - Finance Limited Dehradun Branch :- Shop no. 301 & 302 Laxmi Chambers 69, Rajpur Road, Dehradun - 24600
sl e el ey or Bankefucaand 81 230150 Vvl iy e . ik 4 Daa0eh, . 0 e g Favel ol the Fupmty L BE . [ESHOGO | SSCIORD0 " NOTECE UNDER SECTION 13z] OF CHAPTERTT OF SECURITISATION & RECONSTRUCTION OF FIVANCIAL ASSETS AD ENFORCEWENT OF |
Bounded: On the East by-Road 30" wide On the West by-Other's Property G, || pRldehaet NN aeksa o clak o, Zof, Qroanc | IRE e [IRRDUG TRk | (Bt e BE SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE
On the North by-Plat no. 98 On the South by-Plet No. 100 _ Zianad (Hranch), | (ks Elevenlakh  |Floar, Nyay Khand - 2 Indirapuram, | (RS. EIVEn | Thireen A L) We, the PNB Housing Finance Limited (hereinafter referred to as ‘PNBHFL’) had issued Demand notice U/s 13(2) of Chapter Il of the Securitization &
Date: 31.01.2024 Place: Jaipur [Raj.) {Authorised Officer) State Bank Of india Kailash Chander | Fiity Two Thousand | capsishad - 201014 Boundaries As <[ S0 TORY | Theegng | 5% Hundred Sixdy Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The said Demand Notice was issued through our Authorized
Khulval {Borrawar), Seven Hundred Morth : Block South - Flat Mo - 240 East : T'i'!nu_sam Only) Only) Officer to all below mentioned Borrowers/Co- Borrower/Guarantors since your account has been classified as Non-Performing(NPA) Assets as per thg
ART HOUSING FINANCE (INDIA) LIMITED Cagoronar Ty | o) |Failo 238 West:ROAD . e T e O Dy cobom s ol Bt o o Sead e Socs o
- RESNIS 7. KT 21 ML SRTTE A WO, Sk - S—_ A ' _ . - Demand Notice hence we are doirbg this Publication of Demand Notice which is also required U/s 13(2) of the said Acg You are hereby called upon tg
RRRRIEEIRL Rl fepd. Oifice: 107, First Floge, Best Sky fwer, Netaji Sebhash Place, Pilampera, Sew Delhi-110034 Loan Code No.: Dt: 24-05-2021, | All The piece and Parcel of the Property s Fs 13700005k | Rs 21450210, pay PNBHFL within a period of 60 Days of the date of publication of this demand notice the aforesaid amount along with up-to-date interest and
Branch Otice 48, Béyog Vikr Phase 4, Gurgran, Haryass 120015 19600044570, Dl -|  Rs. 150B080-  |having an extent - Flat No-1ugffront| 1370000-, | (Rs. Onelakh | (Rs. Twenty Ons o 8 w0t 0 D6 SBoLIEd 16501 InGuding g posaBeaon of e Securat aSabls o 1k bortowers and duaraore. Your kid atenton s ed
APPENDIX-IV {See rule (1)} Sa[dt;autr;; |£Bran:h.. ES hlr-'%le ik Ia:j;' St} plot No-r2-Z3d Ak Re-232-2 Fh No- }Rfﬁ nghﬂmn Thirly Sewven TIE?HF F':'I':IT!"TF”; ;Z)rowsmns of sub-Section (8) of Section 13 gf the o%ﬁ\e Securitization and Reconstruction of FmanmalAssetg and Enforcement of Security Interest Act
POSSESSION NOTICE i AR S AR 6171, Galh Me-2 Puran Magar, Palam | '@ N | Thousand QLo Wy 002 where under you can tender/pay the entire amount of outstanding dues together with all costs, charges and expenses incurred by the PNB HFL|
For | bl B (Boerower}, Shamga Sty Crily) Cakary New Dali - 110045 Boundares Ag :| | Mousand Ol One Crily) only till the date of publication of the natice for sale of the secured assets by public auction, by inviting quotations, tender from public or by private treaty
oS FENCAR, O pary) Roy (Co Bomower 1) i ekt o e Only) il FU&THER you are prohibited U/s 13(13) of the said Act from transferring el?her by way of sale, lease or in any other way the aforesaid secured assets
Whereas, The undersgrad beirg the Aulhorized Officar of ART HOUSING FINANCE (INDIA) MNarth: Other's property South : Gall B fiEast ! [ ! ! - D T 0 :
LIMITED [CIN NCG. LIG58980L201 3PLC255432] under the Securitizefion ardd Reconstruclion of : Oither's property West : Other's property St Ac(?:nnl Name/ Address of Name & Property (ies) DeaILeagd moun[tI t/s
Financial Assets and Enforcemmam of Seciity Interest Act 2002 and in exercize of powers confermed - g ; ot ; No. "N 0“ Borrower and Co- Borrower(s) | Address of Guarantor(s Mortgaged Notice De?nsa(:l':l Naofic(
under section 13(12) read with Rulea 3 of tha Sacurity Interest (Enfarcement) Rules 2002, issued 8 L':'an_,c':"j"‘l o, Ot ED{IE'E".:'ED' All The pigce and Parcel of the Property FEE,. ; Rs, 1206000-, | Rs. 1266334/- : - : .
Demand Notice dated 07.10.2023 for Loan Accounts No. LXDELOSS16-170000450 calling 27900001380, _Rs _BDE_:]L:".'-, having an extant - Fla! No-gi-2 ground I1'255D..ﬂ|-. (Rs. One lakh | {Hs. Twalve lakh 1/ HOU/DE| Mr. Dinesh Slngh_ (Borrower) and Mr. Sant Ram Josh| Allthat property forming part of Khata 18-01-2024 Rs.
upart the bormowar(s) MEL DIMESH KUMAR VERMA & MR, KANHAIYA LAL i regay the amourt Greater Noida (Rs. Nine lakh Two | Fioor Rear Side NAhs Flat. plot Mo-C-198, | (Rs. Twelve | Twenty Five Sixty Six H/0118/4 Mrs. Geeta Devi (Co-Borrower) (Guarantor) Address 1 1 Khatoni No. 502(Fasli Year 1410 29,02,568.19
mentizned in the notice being Rs.18,13,156/- (Rupees Nineteen Lakh Thirteen Thausand One {Branch), Shailendra |  Thousand Three | block=c, Sifihs, Ved Vihar, Saculiabad Default | lakh Fifty Six | hoysand six | Thousand Three 76228 | Address 1 -Border Security Force,13§ Rasoolpur, Vikasnagar |1\/I4 15), Kpt1337r? 5,6\13 : ?v?tQI?] Ka (Rupees
Hundred Fifty-Six Only) as on 06.10.2023 and interes! theraon within 50 days from the date of Sharma (Borower), | Hundred Twelva | Uttar Pradesh IN 201102 Boundaries As ;| Thousand | ey g | Hundred Thirty b E-Od BN, Asutar Road, Ramgarh Distf Dehradun, Uttarakhand{ ;2847897758 f 90 SN S TElng Twenty Nine
receiptafthe said notcs Pryanka Onity) North : Plotno-C-199 South : PlotNe- G197 Oinly) '| Eight Ony) ehracun) Jaisalmer, Rajasthan-345022,Add-21 248198, India , Addresq Soitaua(t:g\éergt M;et?za Ras%olptrjs; Lakhs Two
The barrawer having faiked 1o repay the amaunt, natis is hereby given o the borower(s) and the | || _(CoBomawerd) | |Eest:RacdWest:Sendoslane IR | E— = vill Kitroli, PO Haja, Chakrata, Dist 2. Khasra No 3993 Kaf Pargana Pachwadoon, Tehsi Thousand
public in general that fe undersigned has taken physical possession of the proparly described Rs. 1266338/- Dt 2202-2022, |1 The piece and Pamel of fhe Properiyhaving| ~ Rs Rs, 2050000-, | Rs. 2085084/ 3'36{‘;30'”“’ Etﬁa&a'l‘hagdt'z“\?,lgﬁ’ Addt Mauza Rasoolpur| Vikasnagar, Dehradun, Uttarakhand Five Hundred
herain below in exarcise n[p_-tlwers carferred on him !.L.'1I:|-EF EI_.lb-Sec:nn{-ijufSect-un 13 af the Act iRs. Twalve lakh B FIGEST4- an extant : Flat No-GF-02, Ground Floor (HIG), | 2050000/-, | (Rs. Two lakh | (Rs. Twanty Nine N- yi\s hak ”’Ra T(' Ag'e’ '\'Aa,sn?(g?r Pargana Pachwadoon| 248198. Bounded and Butted as Sixty Eight
read with Rule 8 of the Securily Interest {Enforcement) Rues. 2002 on 02.02.2024. Siuty Six Thousand | (Rs. Twenty Thiee |41 Rear Side, DLF Ankur \iar, hackast| (RS. Twenty | Fiys Thousand | takh Eighty Five Bbkvii Ith’tt khaadl Tensil Vikasnagar| North: Land of others, Sidg And Nineteen
The borfower i particular and the publc in general are hierely cautioned nal to deal with the Three Hundred lakh Sixty S0\ poar Side DLF Ankur Vinar, hadbast \ilage- | [2kh Filty Cnly) Theusand Eighty arket, Vikasnagar, Uttarakhandt nopoqn  Uttarakhand| Measuring 35 Ft, South: Land of Sh Paisa Only)
FITEFE":'".':.'EI'I':I Er—';'li!ﬂl'hgi“lilh the FII":IFI.:!I'I]I"ﬂil e 5L||:liE|:t1|:l the I:l'larEE afthe ART H:"LIEIﬁ; Fingnce Th’ﬂﬁ' Em'ﬁ ':'r"l:p':' TP-ELIEEI'lE H"‘I‘E‘ EMJIM D,Elal_ﬂ Mt H-B:'-Esr |H 2|:|11|:|El THDUEEM ; Elghl{:ll'll!.',l 248159, Add-4 - Khasra No 3993 Ka India. 248198 Ravindra BlSht, Side Measurlng 35 Ft as on
i ) j . i- {Rupees Nineteen Lakh Thirteen Thousand One Hundred Seventy - : nly Mauza Rasoolpur, Pargang "™ East: Land of Others, Sidé
{kncia) Limited for an amount of Re.19,13,156/- (Rupe undred Saventy ; y n Qniy) . ; . i 16-01-2024
Hundred Fifty-Six Only) as cn 06.10.2023 and mterast therson. Four Oniy) Fﬂ“"dﬂﬂﬁﬂ"ﬁ-ﬂﬂ'?-rﬂ*éf mﬁ‘h‘sﬂuﬂi Pachwadoon, Tehsil Vikasnagar I\Rﬂgggug%ge f/l% aFSt, r\iIXe%ts. F1t5 Ft wide
The borrower's attentian is mvited o provisions of Sub-Section (8) of Section 13 af the Act in raspect : Eniry/Road 30 Feed "'"‘_’j'E East : Plot No-(- Dehradun, Uttarakhand-248198 ) uring
aftime available, to redeem the Secured Agset 1113 West: PlotNo-L-1/%1 2 gg%;ggﬁ' Mrs. Rashmi Sharma (Borrower] Mr. Jitendra Kumaf Khasra No.93,Mauza Aamwald 29-01-2024 121&53-0 »
DATE OF E-AUCTION: 15-03-2024, FROM 11.00 A M, TO 2.00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH), LAST DATE OF 5 Mr.Sunil Sharma (Co-Borrower) & Kapoor (Guarantor] Tarla,Pargana Parwa Doon .
DESCRIPTION OF THE IMMOVABLE PROPERTY O D S R A - . B0 M e oo O AdGHNG 58 Karanotd Densadun.Liiarakhand. 248001 Rupsss.
PROPERTY BEARING ENTIRE FIRST FLOOR WITHOUT ROOF RIGHTS OF 11-A, BUILT ON For detefad lerms and conditions of the Sale, please rafer o the link provided in hilps-twsesy milinancalan:. comiHome'Asselsforsale OF Dehradun) (Guarantor) Add:- H.No.13-A, 4tf gfgég?ugkgg::w:g% T&e%/f?ouzanz
LAND MEASURING 50 50., YARDS, OUT OF KHASRA NO, 2, SITUATED IN THE AREA OF | | ittps:liwww bankauctions.in. Lane, Patel Road, Faltu Lanej vore o e orla Six Hundred
VILLAGE BINDAPUR, IN THE ABADI OF SOUTH EXTENSION, UTTAM NAGAR, NEW DELH! STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR / MORTGAGOR 2 fShOfgf . dettaHfaNkth” dK: India) B rgana Parwa Doon Thirty And
WHICH |13 EOUNDED AS UNDER Thi abowe mentioned BormowerGuaranion are heraby noliced 10 pay the sum as mentioned in saction 1302} notice in full with accrued intarest til Dehrad U't-t ) k?\' q 231{388‘11 Dehradun, Uttarakhand Twenty Four
EAST  : ASPERTITLEDEEDS WEST : ASPERTITLEDEEDS date befare the date of austion, failing which property wil be auslionedissid and batance dues i any will be racovered with intarest and cost from Add- Khasra No63. Matrs Aamwald 248001 Paisa Only)
NORTH ; ASPERTITLEDEEDS SOUTH : ASPERTITLEDEEDS barrowanguaranbar, Sdl- Tarlla Pargaﬁa ’Parwa Doon‘ as on

DATE ;02023024 AUTHORISED OFFICER Date : DE.02.2024 {Aurthorised ﬂfﬂ::r’] Dehradun, Uttarakhand-248001 29-01-2024
PLACE : DELHI ART HOUSING FINANCE (INDIA) LIMITED |  [Placa : DELHI (Aranya - Trust) “Place: Dehradun, Dated: 06.02.2024 Authorized Officer (W/s PNB Housing Finance Ltd

financigieg) pigy- i o0 © 0 © New Delh o0 ©
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e - 0554 0,400 0.076 1157 0,480 062 048 .43 145 143 months ended December 31, 2023 are reviewed by the Statutory Auditors of the Company.

BELS : (1554 .30 0076 11567 0845 0B 046 8.13 145 143 2. The above is an extract of the detailed format of quarterly results filed with the Stock Exchanges under Regulaticn 33 and Begulation 52
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